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  The issue involved is whether the appellant is entitled  for cenvat 

credit  in respect of outward  GTA .  

2. Heard both sides. I find that as per the submission of  Shri  Saurabh 

Dixit, Learned Counsel and on the perusal of record it is undisputed that   

the  nature of transaction is on FOR basis and freight is included  in the 

assessable value on which excise duty was discharged, no separate recovery  

of the freight was made by the appellant  from their customers .For the 

ready reference  I reproduce  the sample copy  of purchased  order and 

corresponding invoice.   
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From the above, it is clear that the sale of the goods is on FOR   and 

the freight is included in the assessable value no separate  charge was  

made on account of freight. In the given fact the tribunal has taken a view in 

the case of Ultratech Cement Ltd – 2019 (2) TMI 1487 – CESTAT-Ahmd and 

Sanghi Industries  Ltd – 2019 (2) TMI 1488 (Tri. – Ahmd) that the credit  on 

outward GTA  is admissible.  
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3. Following the decision of this Tribunal which was upheld by Hon’ble 

High Court of Gujarat, I am of the considered view that the appellant is 

entitled for the Cenvat Credit in respect of outward GTA.  

4. Accordingly, the impugned order is set aside. Appeal is allowed. 

 

(Dictated & Pronounced in the open court) 
 

 

 
                                      (RAMESH NAIR)  

       MEMBER (JUDICIAL) 
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